DELHI LEGISLATIVE ASSEMBLY

REVISEDLIST OF BUSINESS

                                        Friday 28th March 2008/ 8 Chaitra 1930(Saka)






2.00 P.M


	1.
 
	Question Hour: Starred Questions as shown in separate list to be asked and replies given.


	2.
	Special Mention (Rule 280): Following  Members to raise matters under Rule 280:

1.Shri A Dayanand Chandila A

2. Shri Veer Singh Dhingan

3. Shri Amrish Singh Gautam

4. Shri Baljor Singh

5. Shri Charan Singh Kandera

6. Shri Surindra Kumar

7. Shri Brahm Pal

8. Shri Jai Kishan



	3.
	Adoption of Report:

      Dr.(Smt.) Kiran Walia

      Dr. Harshvardhan to move the following Motion:

“That this House agrees with the First Report of Women & Child Welfare Committee presented on 27th March, 2008.”



	4.
	Private Members  Business:

1. Shri Vijay Jolly to move the following resolution:

“That this House resolves that absolute clemency be accorded to the people of Delhi for all commercial activities running in all the regularized and unauthorized colonies, villages and Lal Dora Extension, so that permanent relief from sealing can be provided to the people.”

2. Shri Bheeshm Sharma to move the following resolution:

“That this House resolves that out of the total Budget of Delhi, Budget for development of Trans Yamuna be allocated in accordance with the proportion of the population, so that comprehensive development of the area can be achieved.”

3. Shri O.P.Babber to move the following resolution:

“That this House resolves that for receiving the financial assistance from Social welfare Department of National Capital of Delhi, the condition of two years registration with employment exchange for disabled persons be removed.”
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